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THE CENTRAL ADMINISTRATIVE TRIBUNAI.

JAIPUR BENCH, JAIPUR -
ORDER SHEET-

'16.04.2009

i

OR No. 06/2008 with MA 04/2008

(.1 TRI) | o (M.L.
MEMBER (A) '

02.07.2009

(B.L. K@Mﬂ) T (M.L.CH N)

None present for appllcant

Hawa Slngh, “Counsel for respondents

"ORDERS OF THE TRIBUNAL _~

Let the matter be . llsted on- 02 07. 2009. In the

meanwhile, the applicant may file rejoinder, if any.
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MEMBER (J)

OA No. 06/2008 with MA 0472008

Mr. Amit Mathur, Counsel for applicant.

‘Mr. V.S. Gurjar, Proxy counsel for -

Mr. Hawa Singh, Counsel for respondents.
. Hheard learned counsel' for the partles.

‘For the reasons dlctated separately, the OA is
dlsposed ' :
|/

MEMBER (A) ~ . - MEMBER (J)

AHQ



CORARM:

IN THE CENTRAL ‘ADMINISTRATIVE TRIBUNAL
- JAIPUR BENCH

-Jai;our, this the 02™ day of July, 2009
A With
-MISC. APPLICATION NO. 34/2G08

HON'BLE MR. M.L. CHAUHAN, JUDICIAL MEMBER
HON'BLE MR. B L. KHATRI, ADMH\ES FRATIVE MEE fBER

Kamal ‘Jieena son of Snﬂ H.R. Meena aged about. 41 vears, re;sdent
Ashish Vihar, Jagatpura, Jaipur. Presently werkmg as JE II
ad hoc in the office of Respondent no. 2

of (-8,

.. APPLICANT

(By Advocate: Mr. Amit Mathur)

'VERSUS

~ Union of India thro&.gh Gcncrai Maneger, West Ccmrei

~Railway, Jabalpur, M.P.

Chief Engineer, West Central Rallway, }abaips_r M.P.

Senior Divisional Engineer (t‘SLaDhbﬂmQﬂt), West Cemrai
Raiflway, Kota Division, Kota. : :

w N

....... RESPONDENTS

(By Advocate: Mr. V.S. Gurjar proxy to Mr. Pa-wcs gmgh)

@REER {ORAL}

ihe applicant has filed thts OA thercby praymg for the fo!iowmg

' rehers -

W

Impugned order - dated 11.2.2005 may kindly be
modified, the name of applicant.may aiso be included in
the aforesaid order. The applicant may be promoted on
the post of JE II w.ef. 1.11.03._After making amendment
in the aforesaid seniority list Anx. A/5 may further be

“modified and name of applicant may also be included in

the aforesaid seniority list. The applicant may also be

- -granted all consequential benefits with intérest

(i)

Any other order, if passed by the réspondents during the

‘pendency of th.. QA prejudice to the interest of . the
-applicant and advetsely affect his rights may kindly be -

taken on record by this Hon’ble Tribunal and be quash
and set aside. :



R

(m) Cost of the Or:gmai Apphcotton be awqrded in fovour of -
‘ the humble apphcan“ 4 _. :

2. The . grievance. of the ap:piiceh; is that his nafme has been

wrongly excluded In the promotion order dated 11.02.2005 whereby -
ber_‘scﬁs named therein have been’ pronioted to the post of JE Tf

w.e.f. 01.11.2003, as such his name [fnay aiso be included in ‘the

aferesatci office- order at- apprepriate place and te mc.y bc gronted '
promouon to the post ofJ._ I w. ef. 01.11.2003. ...~ -

voC

. 3. . Notice of this application Was to ‘the respondents. The -

"'respondems have filed ‘their raply tnereby opposmg tne claim - of the

apphcqnt However today the learned counsel for’ the apphcant has

' “brougnt to our not:ce an order daLed 25.08. 2008 wnereby tne i\.h@f o
| as prayed for by the apphcant has been granted to the appi:cant und,; L

his_ name has been included at si. No. 1-A of the promotion order
dated 1_1;0'2:.2‘0‘63 The order Sated\2.5.08.2_008 ;svtai\en on record. .

4. T In vaew of what has been stated above we are of the view that .

thé present OA does ROt survives, which is csccordmgly d:sposed of
with no order as to costs ' ' L '

5. In view.of the ordér passed in the OA, no order is required to

. be passed in MA No. 04/2008, which is also disposed of accordingly.

(B.L @TRY - - .. - . -0 (ML CHAUHAN)
CMEMBER(A) - - . . .- MEMBER(D).
AHQ



